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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).13771/2004

(From the judgenent and order dated 12/07/2004 in WP No. 5819/2004
of The HI GH COURT OF BQOVBAY)

T. K. DENTAL COLLECE & RES. CENTRE & ANR Petitioner(s)
VERSUS
SHI KSHAN SHULKA SAM T1 & ANR. Respondent ('s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned
Judgment , permi ssion to submit additional docunent(s), PERM SSION TO
FILE VOLUME-11 and prayer for interimrelief ))

Wth WP.(C No.356 of 2004
(Wth appln.(s) for ex-parte stay and office report)

WP.(C No.364 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.365 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C No.366 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.367 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.425 of 2004
(Wth appln.(s) for permission to file volume and of fice report)

S.L.P.(C) No.13791 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned
j udgnent and permnission to submit additional docunents and
perm ssion to subnmit additional docunents and with prayer for
interimrelief)

WP.(C) No.481 of 2004
((Wth appln.(s) for ex-parte stay)

WP.(C No.475 of 2004
(Wth appln.(s) for stay and office report)

WP.(C) No.318 of 2004

(Wth appln.(s) for pernission and office report)
WP.(C No.319 of 2004

(Wth appln.(s) for ex-parte stay)
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WP.(C No.320 of 2004
(Wth appln.(s) for ex-parte stay)
WP.(C No.332 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.334 of 2004



(Wth appln.(s) for ex-parte stay)

WP.(C) No.336 of 2004
(Wth appln.(s) for ex-parte stay)

S.L.P.(C) No. 18735 of 2004

(Wth appln.(s) for perm ssion to place addl. Docunents on record
and exenption fromfiling C/ C of the inpugned judgnment and
directions and with prayer for interimrelief and office report)

S.L.P.(C No. 18783 of 2004

(Wth appln.(s) for pernmission to place addl. Documents on record
and exenption fromfiling C C of the inpugned judgnent and
directions and with prayer for interimrelief )

S.L.P.(C) No. 18790 of 2004

(Wth appln.(s) for pernmission to place addl. Docunments on record
and exenption fromfiling C C of the inpugned judgnent and
directions and with prayer for interimrelief )

S.L.P.(C) No. 19472 of 2004
(Wth appln.(s) for exenption fromfiling C/ C of the inpugned
judgnent and with prayer for interimrelief and office report)

S.L.P. (G No.19605 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned

j udgnent and perm ssion to submit additional docunents and with
prayer for interimrelief and office report)

S.L.P.(C No.19618 of 2004

(Wth appln.(s) for exenption fromfiling CC of the inpugned
judgnent and permission to place addl. Docunents on record and with
prayer for interimrelief and office report)

S.L.P.(C No.19616 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned

j udgnent and permission to submit additional docunents and with
prayer for interimrelief and office report)

S.L.P.(C) No.19606 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned
judgnent and pernisjsion to subnit additional docunents and with
prayer for interimrelief and office report)
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S LP(O No......... /2004 (CC No. 8485)
(For pernmission to file SLP and with prayer for interimrelief and
of fice report)

G vil Appeal NO 5036 of 2005
(Wth appln.(s) for pernission to file Volune and with prayer for
interimrelief)

Civil Appeal NO 5037 of 2005

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned
judgnent and directions and intervention and permission to file
volume and with prayer for interimrelief)

Cvil Appeal NO 5038 of 2005

(Wth appln.(s) for perm ssion to subnit addl. docunents and
perm ssion to file volune and with prayer for interimrelief and
of fice report)

Cvil Appeal NO 5039 of 2005
(Wth appln.(s) for permission to subnmit additional docunents and
permi ssion to file volune and with prayer for interimrelief)

Date: 13/08/2010 These Petitions/appeals were called on for



heari ng t oday.

CORAM :
HON BLE MR, JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Petitioner(s)

P.H Parekh, Sr.Adv.
Sumt Goel, Adv.

Rukni ni Bohde, adv.

Pal |l vi Srivastava, Adv.
Vi shal Prasad, adv.

Raj at Nayar, Adv.

r M S. Parekh & Co., Adv.
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s V. D. Khanna, Adv.
Shivaji M Jadhav, Adv.
Chander Shekhar Ashri, adv.
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M Vi kas Si ngh, Sr.Adv.

Ms. Anrita Narayan, adv.

M Venkat esh, Adv.

M Prashant Chaudhary, Adv.
M

Vs

S. Udaya Kumar Sagar, Adv.
Bi na Madhavan, Adv.

Ms. Anindita Pujari, Adv.

For MS. Lawyer’S Knit & Co
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For Respondent (s)

Arun Pednekar, Adv.
Sanj ay Kharde, Adv.
Asha G Nair, Adv.

n -

Ravi ndra Keshavrao Adsure, Adv.
Bi mal Roy Jad, Adv.

K. Raj eev, Adv.

Mikesh K. Gri, adv.

Ashi sh Kumar, Adv.
Amit Kumar, Adv.
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UPON hearing counsel the Court nade the foll ow ng
ORDER

SPECI AL LEAVE PETI TI ON(C) NO 13771 OF 2004 AND
SPECI AL LEAVE PETI TION(C) NO 13791 OF 2004

Since the Bonbay Hi gh Court has passed the final
judgnent in the Wit Petitions, the cause in these Speci al
Leave Petitions do not survive since they arise out of the
i nterimorders.

The Special Leave Petitions shall stand di sm ssed
as havi ng becone infructuous.

ClVIL APPEAL No. 5036 OF 2005 AND Cl VI L APPEAL
NO. 5037

These appeal s are disposed of in ternms of the



si gned order.

Cl VI L APPEAL No. 5038 OF 2005 AND CI VI L APPEAL
NO. 5039

These appeal s are disposed of in terms of the
si gned order.
VWRI T PETITION(C) NO 425 OF 2004
This Wit Petition is disposed of in terns of the
si gned order.
.5/ -
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VWRI T PETITION(C) NO 318 OF 2004
This Wit Petition is disposed of in terns of the
si gned order.

VWRIT PETITION(C) NO. 475 OF 2004
This Wit Petition is dismssed as withdrawn in
terns of the signed order.

WRI T PETI TI ON(C) NCS. 319, 320, 332, 334, 336,
356, 364, 365, 366 AND 367 OF 2004

These Wit Petitions are disposed of in terms of
the signed order.

SPECIAL LEAVE PETITION(C)NO. 19605 OF 2004
SPECIAL LEAVE PETITION(C)NO 19618 OF 2004
SPECIAL LEAVE PETITION(C)NO. 19616 OF 2004
SPECIAL LEAVE PETITION(C)NO. 19606 OF 2004
SPECIAL LEAVE PETITIONC)....... / 2010( CC NO. 8485)

Permission to file the Special Leave Petition in
CC No. 8485 is granted.

These Special Leave Petitions are disposed of in
terns of the judgment of this Court in P.A |nandar versus
State of Maharashtra reported in 2005 (6) SCC 537.

WRI T PETITION(C) NO 481 OF 2004

This Wit Petition is dismssed as withdrawn in

terns of the signed order.

SPECI AL LEAVE PETI TI ON(C) NO. 18735 OF 2004
SPECI AL LEAVE PETI TI ON(C) NO 18783 OF 2004
SPECI AL LEAVE PETI TI ON(C) NO. 18790 OF 2004

These Special Leave Petitions are disposed of in
terns of the judgnment of this Court in P.A |nandar versus
State of Maharashtra reported in 2005 (6) SCC 537.

...6/-
-6-

SPECI AL LEAVE PETI TI ON(C) NO. 19472 OF 2004

This Special Leave Petition is disposed of in
terns of the judgment of this Court in P.A |nandar versus



State of Maharashtra reported in 2005 (6) SCC 537

(Sukhbir Paul Kaur) (J.P. Sharnmm)
Court Master Court Master

(Common Signed Order is placed on the file)
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 5036 OF 2005

K. J. SOVAI YA MEDI CAL TRUST & ORS. Appel | ant (s)
Ver sus

STATE OF MAHARASHTRA & ORS. Respondent ( s)
WI TH

ClVIL APPEAL NO. 5037 OF 2005

ORDER

These appeals were filed against the final order
dated 17.8.2004 passed by the Bonbay Hi gh Court directing
t he col | eges to pl ace their obj ecti ons bef ore
Committee and to determine the fees within three nonths.

In view of the subm ssions made by | earned seni or
counsel appearing on behalf of the appellants, no further
orders as such are required to be passed in these G vi
Appeal s.

We request the High court to dispose of the WP

No. 999 of 2005, W P. No. 1381 of 2007, WP. No. 1813 of 2008

t he

and WP. No. 2448 of 2009 as expeditiously as possible

preferably within three nonths fromtoday in the |ight of
the judgnent of this Court in the case of P.A |I|nandar
versus State of Mharashtra reported in 2005 (6) SCC 537

The appeal s are accordingly, disposed of.
.2/ -
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Cl VI L APPEAL NO. 5038 OF 2005



NKP SALVE | NSTI TUTE OF MEDI CAL SCI ENCES AND Appel | ant (s)
RESEARCH CENTRE

Ver sus
STATE OF MAHARASHTRA & ANR Respondent ( s)
WI TH
CIVIL APPEAL NO 5039 OF 2005

ORDER

These appeals were filed against the final order
dated 17.8.2004 passed by the Bonbay Hi gh Court directing
t he col | eges to pl ace their obj ecti ons bef ore t he
Committee and to determine the fees within three nonths.
In view of the subm ssions nade by | earned seni or
counsel appearing on behalf of the appellants, no further
orders as such are required to be passed in these G vi
Appeal s.
These appeal s are disposed of in the light of the
judgnent of this Court in the case of P.A |Inandar versus

State of Maharashtra reported in 2005 (6) SCC 537

VWRIT PETITION(C) NO 425 OF 2004

ASSCCI ATI ON OF MANAGEMENT, UNAI DED Appel | ant (s)
ENG NEERI NG COLLEGES
Ver sus
STATE OF MAHARASHTRA & ORS. Respondent ( s)
ORDER

This Wit Petition has been filed under Article
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32 of t he Constitution of I ndi a by t he associ ation
chal | engi ng t he et hodol ogy and the procedure foll owed by
t he Fee Conmittee bei ng viol ative of Article 14 and
19(1)(g) of the Constitution of India.
This Wit Petition is disposed of in terns of the
judgnent of this Court in the case of P.A |Inandar versus

State of Maharashtra reported in 2005 (6) SCC 537



We request the Bombay High Court to di spose of
the Wit Petition No.13899 of 2009 as expeditiously as

possi ble preferably within three nonths from today.

WRI T PETITION(C) NO. 318 COF 2004

J.M FOUNDATION A.C.P.M NMNEDI CAL & DENTAL Appel | ant ('s)
COLLEGE
Ver sus
STATE OF MAHARASHTRA & ORS. Respondent ( s)
ORDER

This Wit Petition is also disposed of in terns

of the judgnent of this Court in the case of P.A |I|nandar
versus State of Mharashtra reported in 2005 (6) SCC 537.

WRI T PETITION(C) NO. 475 OF 2004

RAMRAO ADI K | NSTI TUTE OF TECHNOLOGY Appel | ant ('s)
Ver sus
STATE OF MAHARASHTRA & ANR Respondent ( s)
.4 -
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ORDER
M. Vi kas Si ngh, | ear ned seni or counsel

appearing on behalf of the petitioner prays for |eave to

withdraw this Wit Petition. The same is accordingly,

di smissed as withdrawn with liberty to the petitioner to
approach the Hi gh Court in terns of the judgnent of this

Court in t he case of P. A | nandar ver sus State

Mahar ashtra reported in 2005 (6) SCC 537.

WRI T PETITION(C) NO 319 OF 2004

MAHARASHTRA ACADEMY, ENGG & EDUCATI ON Appel | ant (s)
RESEARCH
Ver sus

FEE FI XATI ON COW TTEE & ORS. Respondent ( s)

of



W TH

WRIT PETITION(O NO 320 OF 2004
WRIT PETITION(CQ NO 332 OF 2004
WRIT PETITION(C NO. 334 OF 2004
WRIT  PETITION(O NO 336 OF 2004
WRIT  PETITION(O NO. 356 OF 2004
WRIT PETITION(O NO 364 OF 2004
WRIT PETITION(O NO 365 OF 2004
VWRIT PETITION(O NO 366 OF 2004
WRIT PETITION(C NO. 367 OF 2004
ORDER
These Wit Petitions are disposed of in terns of
the judgnent of this Court in the case of P.A |I|nandar
versus State of Mharashtra reported in 2005 (6) SCC 537
...5/-
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VWRI T PETITION(C) NO 481 OF 2004
VI LE PARLE KELVANI NMANDAL & ANR Appel | ant (s)
Ver sus
STATE OF MAHARASHTRA & ORS. Respondent ( s)
ORDER
This Wit Petition is also disposed of in terns
of the judgnent of this Court in the case of P.A |I|nandar
versus State of Mharashtra reported in 2005 (6) SCC 537
.................... J.
( B. SUDERSHAN REDDY)
.................... J.

( SURI NDER SI NGH NI JJAR)

New Del hi ,
August 13, 2010



